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CENTKAL ADI'IINISTriATIVE T,iI8UNAL, ALLAHAdADBENCH

ALLAHAdAD

Allanabad : uated tnis 22nd day of February, 2000

uriginal Application No.581 of 1992

District: Jhansi

Hon r b I e Fir. Hafiquddin, J."I.

H0 n I tJ l e f'lr. S• 8 is was. A• 1"1.

G.P. Rastogi 5/0 Late K.N. Rastogi,
C/o G.S. Saxena, 173, Tando n Road,
5ipri Bazar, Jhansi.

(5r is. K. Tyagi, Advcc ate)

••••• Applicant

Versus

1. Union of India,
Through General IVJanager,
Central Railway, Bombay V.T.
Bombay.

2. iJivisiunal Railway ["!anagsr (DRI'I(P),
t.:entral rta Ll.u a y , Jhansi.

3. Senior D.P.J. Central Railway,
J hans i ,

( Sr i PI' as nant j'lathur, Advoc ate)

Respondents

By Hon'ble Mr. Rafiguddin. J.I~j.

By means of this JA the applicant has sought the

relief of promotion as Head T.T.E./ in the grade of

Rs.1400-2300 from the date on which the pr omot Lon was

due.

2. We do not consider it necessary to narrate the

entire facts of the case because the respondents in their

counter reply have specifically mentioned that the

apolicant hao earlier filed UA No.354 of 1992 - G.P.

Rastogi Vs. UJI & urs, before this Tribunal for the
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same relief and the same was dismissed vide order dated

21-9-1993. A photocopy of the order has also been

annexed as Annexure_CA_1 with the counter affidavit.

We find from the perusal of the order of this Tribunal

passed in uA No.354 of 1992 that the applicant sought

the same relief in the said UA which he has sought in

the present JA.

3. Learned counsel for the respondents has

also mentioned tnat a Revdew Petition filed against the

order dated 21-9-1993 has also been dismissed vide

urder dated 9-4-1994. We also do not find that the

applicant has any where mentioned this fact in the

present uA. Thus, the applicant nas not come before the

Tribunal with clean hands and nas concealed the releVant

fact~from the Tribunal. Tne uA is barred by the principle

of ~es Judicata and the same is not maintainable. The

uA is, therefore, dismissed with no order as to costs.


